
                                      W.P.26294/2021

IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED :  10.12.2021

CORAM

THE HONOURABLE MR.JUSTICE T.RAJA
and 

THE HONOURABLE MR.JUSTICE D.BHARATHA CHAKRAVARTHY

W.P.No.26294/2021 and WMP.No.27744/2021

A.P.Suryaprakasam                         ... Petitioner   
-vs-

1. The Chief Secretary to the Government of
    Tamil Nadu, Fort St. George,
    Chennai-600 009.

2. The Corporation of Chennai
    rep. by Commissioner,       
    Corporation of Chennai,
    Rippon Building,
    Chennai-600 003.  ... Respondents

Writ Petition filed under Article 226 of the Constitution of India 

seeking  for  issuance  of  a  Writ  of  Mandamus,  directing  the 

respondents to take all such necessary steps to prevent Dengue and 

other vector borne diseases and prevent the accumulation of water 

for mosquitoes to breed as directed by this Court in its order dated 

02.08.2021 made in W.P.No.28665/2019.
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For Petitioner          :  Mr.A.P.Suryaprakasam,
       Party-in-person

For Respondents      : Mrs.R.Anitha,
                                   Spl.G.P. for R1

                Mrs.Karthika Ashok for R2

ORDER
               (Order of the Court was made by T.RAJA, J.)

This  Writ  Petition  has  been  filed  seeking  to  issue  a  Writ  of 

Mandamus, directing the respondents to take all such necessary steps 

to  prevent  Dengue  and  other  vector  borne  diseases  and  also  the 

accumulation of  water  for  mosquitoes  to breed as directed  by this 

Court in its order dated 02.08.2021 made in W.P.No.28665/2019.

   

2.  This Public Interest Litigation Writ Petition was listed today 

under the caption, 'for admission'.

3.   Heard the petitioner/party-in-person.

4.    On the face of the records, it is not known how this Writ 

Petition is maintainable as a public interest litigation.  As a matter of 

fact, if the petitioner is really interested to prosecute the petition for 

common cause, he should have given a detailed representation to the 

respondents herein bringing to the notice of the appropriate authority 
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that this is a state of affairs prevailing in a particular area or locality, 

thereby enabling the respondent authorities to take further effective 

and  useful  measures  to  eradicate  Dengu  or  other  vector  borne 

diseases.  But the representation of the petitioner dated 20.11.2021 

does not specify the place where the Dengue disease is originating or 

emanating and when these unhygienic places were identified.  More 

over,  he  has  not  even  mentioned  on  what  date,  he  noticed  the 

stagnation of the water which is the prime cause for the spreading of 

the  Dengu  disease.   This  writ  petition  has  been  filed  with  vague 

allegations, therefore, finding no justification whatsoever in the writ 

petition  and  also  in  the  representation  of  the  petitioner  dated 

20.11.2021, we are unable to entertain the same.

       5. In  the  result,  the  Writ  Petition  is  dismissed  as  not 

maintainable.    No  costs.   Consequently,  connected  Miscellaneous 

Petition is closed.

(T.R.J.,)           (D.B.C.J.,)

            10.12.2021

Note :
Issue on 16.12.2021
tsi
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T.RAJA,J.
AND

D.BHARATHA CHAKRAVARTHY, J.
    tsi

To

1. The Chief Secretary to the Government of
    Tamil Nadu, Fort St. George,
    Chennai-600 009.

2. The Commissioner,
    Corporation of Chennai,
    Rippon Building,
    Chennai-600 003.
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        10.12.2021
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